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             S U P R E M E      C O U R T   O F    I N D I A
                             RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).14488-
14489/2010

(From the judgement and order dated 09/11/2009 in MB No. 2246/2010
& WP No. 10432/2009 of The HIGH COURT OF U.P AT LUCKNOW)

STATE OF U.P. & ORS.                                    Petitioner(s)

                   VERSUS

RADHEY SHYAM YADAV                                      Respondent(s)

(With office report )

WITH SLP(C) NO. 14485-14486 of 2010
(With office report)
SLP(C) NO. 14492-14493 of 2010
(With appln. For modification of Court’s order and office report)

Date: 30/11/2010    These Petitions were called on for hearing today.

CORAM :
          HON’BLE MR. JUSTICE J.M. PANCHAL
          HON’BLE MR. JUSTICE DEEPAK VERMA
          HON’BLE DR. JUSTICE B.S. CHAUHAN

For Petitioner(s)      Mr.   P.S. Patwalia, Sr Adv.
                       Mr.   Satish C. Misra, Sr Adv.
                       Mr.   P.N. Misra, Sr Adv.
                       Mr.   Shail K. Dwivedi, AAG
                       Mr.   T.N. Singh, Adv.
                       Mr.   Ardendu M. Prasad, Adv.
                       Mr.   Rajeev K. Dubey, Adv.
                       Mr.   Kamlendra Mishra,Adv.

For Respondent(s)      Mr.   Dhruv Mehta, Sr Adv.
                       Mr.   D.K. Garg, Adv.
                       Mr.   P. Kakra, Adv.
                       Mr.   Eldho Varghese, Adv.
                       Mr.   Ranbir Singh Yadav,Adv.

                        Mr. Manohar Lal Sharma, Adv.

                                     : 2 :
UPON hearing counsel the Court made the following
                     O R D E R

SLP(C) 14488-14489 OF 2010

         The     learned   counsel    for     the     petitioners

states at the Bar that the original writ petitioner

has already attained the age of 62 years and as the

petitions        have   become   infructuous        the    same   be



disposed of accordingly.

         In view of the statement            made at the Bar,

the special leave petitions                are disposed of as

having become infructuous.

SLP(C) 14485-14486 OF 2010

         The     learned   counsel    for     the     petitioners

states at the Bar that the original writ petitioner

has    already    attained   the     age    of   62    years      and

therefore,       the    petitions     which         have    become

infructuous      be disposed of accordingly.

         In view of the statement            made at the Bar,

the special leave petitions                are disposed of as

having become infructuous.

SLP(C) 14492-14493 OF 2010

         Arguments are concluded.

         Judgment is reserved.

   (Sonia)                                 (Sneh Bala Mehra)
      Sr P.A.                                    Court Master


